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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

CA_1/94., , - Dt. of Order:6-1-94.

Vankatanna Koydanna

. .applicaﬂt
Vs,

1. The Gemsral Nanagaf}
SC Rlys, Sec'bad.

2., Tha Bivisiomal Railway
Manager (MG),
S€ Rlys, Sec'bad,

s+ s sRE3pONdents

Counsel for the Applicamt Shri S.Lakshma Reddy

Counsel for the Respendents :  Shri N"D\’b“t\“k\qt Eﬁ%ﬂ\\ﬂ\ﬁ)
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CORAM:
THE HOW'BLE SHRI A.B.GDRTHI ¢ MEMBER (A)

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (J)
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0.A.NO.1/94

INTERIM ORDERS

(AS PER HON'BLE SHRI A,B.GORTHI, MEMBER (ADMINISTRATIVE)

Heard Ehe learned counsel for both the parties,
Admit. Reply to be filed within 30 days. On behalf of
the respondents, S,C, Railway letter No,P(T)694/GM/PNM/
SANGH/IXI-14, dated 29.12,1993 has been shown to us. This
is the order of thg AGM to the effect that the appeal of

the applicant‘agéinst his reversion was rejected,

2, Consequent to the reversion to the post of Junior
Signaller, the applicant would not be entitled either to
become GoodsClerk or to take the examination/viva-voce

for promotion from Goods Guard to Passenger Gmard.

3. A perusal of the record before us indicates that
the applicant was initially promoted with effect from
6.1,1988 to the post of Senior Signaller from which post

he opted to become Goods Guard., His option seems to have

- been accepted as would be evident from the fact that he was

sent for training as Goods Guard and was also giwven appoint-

t in that gt. While he was worki as Goods’EEEEEL the
men n post. ng |
order dated 8,3,1991 reverting him from the post of Goods
Guard to the post of Junior Signaller was issued. We wanted
to know whether during this long period between 1988 and
1993 whether any other individual junior to the applicant

L

was taken as Goods égerk or was promoted as Senior Signaller,
This information is not readily forthcoming from the res-
pondents, In view of the circumstances, we deem it just
and proper to direct the respondents, as an interim measure,

to allow the applicaﬁt to appear for the viva-voce scheduled

to be held on 8.1.1994 or on subsequent dates. The result

ﬁ// ' - ‘ ' contd..;.
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in his case would, however, be not discloseqjuﬁtil further
. - &

- orders,

4, The learned counsel for the applicant states that
the S,C,Rajlway letter dated 29,12,1993 has not been given

to the épplicant. A copy of the letter may be given to the
applicant’s couné;l for'taking_suitable steps in accordance

with law. Posiithe case for orders on 16.2,1994,

-_T-—_" C‘\r\ B~ \}xt QLIQ—‘\) . Jw
(T.CHANDRASEKHARA REDDY) (A.B.GORJHI)

MEMBER (JUDL. ) ' MEMBER (ADMN.)
: DATED: 6th January, 1994, - -
7 E Oven court dictation, l
vsn , : Daputy Registrar(Judl.)
Copy to:- _ ~

1, The General Manager, South Central Railway, Sec'bad.
2. The Bivisicnal Railway Mamager(MG), S.C.Rlys, Sec'bad,
3. One copy to Sri. S.lLakshma Reddy, advocate, CAT, Hyd.

4, 0One copy to Sri. xzv_;baaw»JCg" SC for Rlys, CAT, Hyds
5, One spare copy.
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- AND
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AND
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